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reply given to Unstarred Question No.
35 on the 17th November, 1958 and 
state

(a) whether the information regard
ing C PW D  employees as asked for 
therein has since been collected, and

(b) if so, when it will be laid on 
the Table’

The Minister of Works, Housing and 
Supply (Sliri K. C. Reddy): (a) Yes
The requisite information has already 
been laid on the Table of the House 
on 19th March, 1959

(b) Does not arise

I t bn .

DEATH OP SHRI KASHINATHRAO 
VAIDYA

Mr. Speaker I have to inform the 
House of the sad demise of Shn 
Kashmathrao Vaidya who passed away 
on the 13th March, 1959 at Hyderabad 
at the age of 69

Shri Vaidya was a member of the 
Provisional Parliament m the years 
1950—52 He was also Speaker of the 
former Hyderabad State Legislative 
Assembly N

I am sure the House will join with 
me m conveying our condolence to the 
family of Shri Vaidya

The House may stand in silence for 
a mmute to exprtss its sorrow

Thp Mfviber then stond tn „i inrc 
far a mmute

PAPERS LAID ON THE TABLE 
Report o f Indian Delegation ro 13th 

Session o f GATT 
The Minister of Commerce and 

Industry (Shri Lai Bahadur Shastri)* 
I beg to lay on the Table a copy of 
the Report of the Indian Delegation 
to the 13th Session of the Contracting 
Parties to the General Agreements on 
Tariff*,and Trade [Placed tn library 
See No &T-I298/59 ]

re, im 9

MESSAGE FROM RAJYA SABHA
T

Secretary: Sir, I have to report the 
following mcofragfes received from the 
Secretary of Rajya Sabha

(1) “In accordance with the pro
visions of rule 125 of the Rules pf 
Procedure and Conduct of Business 
in the Rajya Sabha I am directed 
to inform the Lok Sabha that the 
Rajya Sabha, at its sitting held on 
the 11th March, 1959, agreed with
out any amendment to the Delhi 
Pancljayat Raj (Amendment) Bill, 
1959, which was passed by the 
Lok Sabha at its sitting held on 
the 11th February 1959*’

(2) In accordance with the pro 
visions of sub-rule (6) of rule 162 
of the Rules of Procedure and 
Conduct of Business m th> Rajya 
Sabha, I am directed to return 
herewith the Appropriation (Rail
ways) Bill, 1959 which was pass
ed by the Lok Sabha at its bitting 
held on the 9th March, 1959, and 
transmitted to the Rajja Sabha 
for its recommendations and to 
state that this House has no recoir 
mendations to make to the Lok 
Sabha in regard to the said Bill ’

(3) In iccordanti with tht pn  
visions of suh rule (6) of rule 162 
of the Rules of Proiedurc aqd 
Conduct of B u s in e s s  m  the Rajya 
Sabha I am dir< c td  to return 
herewith the Appropriation (Rail 
ways) No 2 Bill 1959 which was 
passed by the Lok Sabha at its 
sitting held on the 10th March
1959, and transmitted to the Rajya 
Sabha for its recommendations and 
to state that this House has no 
recommendations to make to the 
Lok Sabha m regard to the said 
Bill ”

(4) “In accordance with the pro
visions of sub-rule (6) of rule 162 
of the Rules of Procedure and 
Conduct of Business m the Rajya 
Sabha, I am directed to return 
herewith "the Appropriation (Vote 
on Account) Bill, 1959. whiph was 
passed by the Lok Sabha at its




